
CEMTRaL AmiN I strati UE tribunal principal BEInICH

n . A'No. 1 97/98
I'A

Neu Delhi: this the ^ day of narch,1999, ^
HON 'BLE n R, 8. R, AOIGE, \JlCZ CH aI FD AN ( a) «

Shri Keual Krishan Khurana,
S/o Shri n.L,Khurana,
F^o B-IX/esSS \/asant Kunj, .
Neu Delhi -110070 ....Applicant.

(By Advocate: Shri R.P. Sahi )

Versus

Union of India through

1. The Secretary to the Go vt,'
of India, Alinistry of Health,
Nionan Bhauan, .
N eu Delhi -1 10070.

0.

2. Director General, Health Serv/ices,'
Go vt. of In dia,
Niman Bhauan,
N eu Delhi - 110001.

3. Oi recto r( Cen t ral Go \/t. Health Schene),
Go \/t, of India ( Reimbursen en t and Ho spi tali sation),
Nirman Bhauan,

Neu Delhi -110001

4. Chief ATedical Officer (CGHs) (R&H),
Go v/t. of In di a,
Niiman Bhauan,
Neu Delhi -llOOOl .... Respon daits.^

(By Advocate: Shri fl.K.Gupta).

^  0 RDER

HON'BLE PTR;. S. R. ADIGE VICE CHAlR^flN(AK

In this Oft filed on 16.1.98 applicant

seeks reimbursen ait of Rs. 30 , 9 30/- the break up of

uhich is as under:

i) Paid to Nbtional Heart Institute

for diagnostic procedures including

Ahgiography during 1st to 7th Duly,
1990. Rs.8,2 30/-

ii) Paid to Escorts Heard

Institute & Research
Centre for open Heard
surgery during the period

24,7.90 to 11.8.90 = 63700/-
Adnittedly reimbursed (-)
dy DGHS = 42500/-

21200/-
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post Operative Evaluation
during 18-21.8.95, reimbursed
by DGHS fe. 9,000/- 1 saving
the balance ^ 1 500/-

Tbtal of-(i),Ul) „ ,
S  (lin =30.9 30/-

2, Heard both sides^i

3^7 In so far as the claim for (i) above

is oancerned, responddits have pointed out that this

sum of 1^.^3,230/- has been claimed for thg first

time in 1996 and ev^ the bill issued by N HI is

dated 27.9, 96. As such the claim is not entitled

C - to relmbursen ̂ t, it not having be^ submitted

uithin the mandatory time limit of 90 days

prescribed in the Central Services (Medical Attendants)

Rules,1944 read with OMs dated 28,12.70 and 21o3o'74 •

In M.-A.Mo, 2407/ 98 seeking con donation of delay in

pressing this claim forfe,^8230/- applicant has

cont^ded that he had left his personal copies of

his medical claims uith a family f;riend uhose

house uas robbed in No venber, 1992, ss also his oun

health condition as uell as domestic problens, but I

am not satisfied that the grounds advanced by applicant

are sufficiait to condone the delay,' In, fact there

is con si derabl e m erit in respondents' contention

that this claim for reimbursement of Rs,823D/-has

been initiated-after the Hon'ble Supreme Oourt's

judgment in Surjeet Singh's case. The Hon'ble Supreme

Court have themselves laid doun in Bhoop Singh \/s. UOI

3..T 1 992 (3) SC 372 that judgments and orders in other

cases do not extend the period of limitation uhich

has to be reckoned from the date the cause of action

initially arose. As the cause of action in regard

to Claim No,'( i) for reimbursem^t of R3.8230/- arose

in july,1990, the claim is clearly barred by limitation
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not only In respect of the Central Serelces (tl.A.)
Rules, 1944 but also the rel evait p ro vdsions o f the
A. T. Act and is therefore rejacted*.

4^ fls regards caaims for (ii) and (ill) abov/e,

applicant has been reimbursed uhat uas admissible to him
in terms of the package deal entere'd^into by

respond^ts with Escorts Heart Institute at tha

relev/ant time and the claims for (ii) and ( iii)

abo\/e are not reimbursible under the relev/ant

instructions.

5;^ The Oa is therefore dismissed#'! No costs<

Qi

(  R-, a6ige )
'JICE CHaI R"1 aN (a).
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